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CENTRAL ADMINISTRATIVB TRIBUNAL 

CIRCUIT BENCH AT LUCKNOW

AugpBt 21, 1989

Registration T.A, No. 495/87(T)>

Jagdish Kumar Bhatnagar • «, « Applicant

Vs.

Union of India & ors . . .  Respondents

V '

Q

, c

Hon* Mr. D.K. Aarawal, J.M.

The applicant is present in person.

Shri Prashant Mathur# Advocate is present on 

behalf of respondents.

The applicant files an application to withdraw the 

proceedings. In view of the decision of this Tribunal 

in T.A, No. 523 of 87(T) Kesri Lai Dhusia Vs, Union of
I

India and ors judgment dated 2/8/89/ there remains no 

doubt that the applicant employee is not entitled any 

out house, in view of the policy decision of the Railway 

Board in the year^back and reiterated in the year 1985, 

Therefore, the competent authority is entitled to take 

or not to take possession of one or of the other out houses 

attached to the bunglow, and to review or not to review 

th e ^  rent according to rules. The matter is concluded 

by the aforesaid judgment. Therefore, the applicant is 

allowed to withdraw his application. There will be no order

as to costs, in the present circumstances of the case.

MEMBER ( JUDICIAL )

: x

(sns)

August 21, 1989 

Lucknow ,
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3, That tile plaintiff was seirred mtla monoranduai 

dated. 16 .4 ,1984 , requesting Mm to hand over the 

vacant possession of one of the out house ITo, " C  

attached m th  the.Bunglow of the plaintiff,

4, , That the plaintiff represented against the 

Hanoranduni dated 16 ,4 ,1984  regarding the detatchment 

of one of the out houses of his BingloTir which was 

in his possession since the date' pf allotment and 

occupation. The defendant lfo,2 did not reply the 

said r ^  re sent at ion of the plaintiff,

5, That the plaintiff agam  represented by M s  

representation dated 19 ,11 ,1984  against the detatch- 

ne nt of one of the out hous es of his Bunglow,

6, That the Deputy Director (Administration) 

replied the’representatioil d.ated 19 ,11 ,1984 hy his 

letter dated 19 ,1 ,1985  in vMch he referred the 

letter Ho, 2B9-1/0 (Out houses) dat ed 17 ,8 .1977  of 

the General Mare.ger, Uo3rthern Railway (H ,R ,) ,

7, . That the aforesaid lett er clearly ae ntioned 

that the cases inw-hichthe segregation is not 

feasible due to excess of costs or proximity to main 

Dunglow or the out houses haring out lir-ed thsir 

norsRl liY.es, they shall contln'ae to rsBaain. m th

Oontd, at lagjge 3.



< 5

-3-

3

the bungLows and their rert should be included in  

the assessed rent of such bunglows^

r

8, That the pi a  nt i f f  m s  allotted the bunglo\7 

alongvath the out houses on 7 /1 0 ,10 .1 9 33  much after 

1 7 ,8 .1 9  77 sjid besides this the rent of the bunglow 

alongv/ith the out houses stillare bsiug realised f:ron 

the plaintiff* 3 sala.3?y at the saiae rate of rent 

since the occupation of the bunglows elong-iTith the 

out houses,

9 . That there is an ofidJ e coungil of the R ,D ,S ,0 ,
p-

haiaded by the Director Generd. as its Ghai naan,
. t- ,

v;Mch te)e„s certain decissioiy regarding the 

staff matters. The said office council in  one 

of tl'ie meetings vdth Staff Association held on

1 1 ,1 ,1 9 8 3  tooli: the decisSsion in  respect of the out 

'houses in  the F:,D .S,C, contained in  the copy of 

the minutes of tte meetings, rrhich are beir^g filed  

in  the aforesaid suit.

10 , That the bunglot^s aP-d itsout hou3-^s are 

very old and the out hou3 es havii:g outlived their 

normi. lives end the roof' of one of the out houses of 

Bunglow ITo, C-& 12 fes f M e n  dovrn, 'Sesides

ih is , there are no basic amenities, such as bcxth 

room, laterine, kit chan and electricity etc ,,

'■ y
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pKivided in  tlB sairX out houses attached m t h  the 

■bunglov; of the p lain tiff .

11, That the decision of tte said  Office

' ^  * Council meeting held an 11 .1^1983 io not applicable

to  th e  out hoTB es att sole d *v7ith the  bungloT ; o f  t h e

\.j»"Otiti6<aorfo r  the r e a s o n s  s t r t e d  i n  p a r a  IG  a.hove,

"S e s id e s , 1 h i s  d e c i s io n  caa he ©Mde a p p l ic a b le  to 

t h e  bunglovrs a l l o t t e d  a f t e r  t 1b  d e c i s i o n  o f  th e  

o f f i c e  c o u n cil  meeting^^ i . e .  1 1 , 1 , 1 9 8 3 ,

, .12,- That the presert suit is£-cr permanent 

injunction to obta n an . urrgent ejnd iiimediate 

r-^ief in  respect of the d^tptclment of the out 

house of tlB bunglow of the p la in tiff  against the 

defendants, hence the applicpti on fo r le a ^ e  of the 

court ■';7itliout ser’®. S the notice under Section 

80 G .P .C ,, has been filed ,

13, That the csuse of action e.ccrued to the 

p la in tiff  agim-t tl-e defendant s on 1 6 ,4 ,1 9 3 4  vib.en 

the msnorand'um dated 1 6 ,4 ,1 9 8 4  of the defendant 

lo ,2  was served upon the p lain tiff  ejad.e^a n on 

1 9 ,1 ,1 9 8 5  when tls ]e iter dated 1 9 ,1 ,1 9 8 5  -sras . 

served upon the p laintiff in  Kanak ITaga.r, PeiSc*.na. 

Tahsil aJil Distric t Ludcnow \Tifc hln the jurisdiction  

of this Hon’ ble Court, '

Confcd.' at i& ge 5.

A
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14, That the veluation of the suit for the 

puiposes of jurisdiction and couit fee is Rs,840,00 

being anuel rerfc of the Ixinglow of t h e o.ntnr 

alongwith the out houses is deducted from the sslaiy
»

^  of the plaintiff, "but it heing a suit for permanent

injunction hence the court fees, on l/5th  of 

Rs. 840,00 (f Rs, 22, SOP is beiig p a  d.

15, That the plaintiff is entitled fcff the 

follomng reliefs:-

( a) That a decree for permejient injunction 

restraining the d-efendants. from ; ' 

detEtching the out house ITo, "C" of the 

TDUiiglow of the plaintiff stated in pa,ra 2 

above be awarded to the plaintiff against 

the defendari s,

(b) That the costs of tte suit be awarded to 

the p la n t if f  against the defendant's

(c) That any oti er relief which this Hon^ble 

Court may deem fit sM  proper be el so 

awarded to the plaintiff against the 

defendant s.

LucVnov; dated;-

• Plaintiff,

\
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Verlf icatloiio

I, Ja©ilsh Kiimar Bhatmgar, the above named 

plaintiff do hereby verify tiaat the contents of paras 

1 to 11 are true to my knowledge and those of paras 

12 to 15 are believed by me to be true©

V.

'I  /  
f

Signed aiai verified this 14tto day of M ay 

1985 in toe civil cotirt's compourd at Lucknow,

Lucknow dated; -- 

14>.5fcl985o

Plaintiff.

Throu^:

-r
( D*K. '^ iza d a  ), 

Advocate, 

Counsel for the plaintiff.





/: GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS

Na. 3

To ‘J :

RAILW AY BOARD)

V
New Delhi, dated

.... fr

.*f?rA'lVrr...

Sir,

Subject; . . . . . . .  ..... x ........................ j .^ . . . . .  . .

,cK^^.U../k... .iLiA. VtrV̂Tr;....

I am directed to refer to your summons'orders dated....... .r^TT^v... .r^tin the

subjec^entioned General Manager.

* - ..........is the competent authority to deal with this matter.

The sii^*^nns/orde;fsir^uestion have, therefore, been sent to that authority for
' V-

7
Yours faithfully,

for Secretary

New Delhi \V^

Copy together with a Court_summons/orders forwarded to the General

Manager......................................................................................fS ;^^...for necessary action.

................
The date of hearing is.

A/As above. for Director Establishment 
Railway Board.
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Government of India; hinistrj of. Railways 
Ifeaearch. lJesii3j..s &  titaiidards Orgariisatxpn 

hanak Wat^ar, Lucknow-226011,

Sub; AIlotLjent of residenti.al acc0i-.i;i0dati0 n' 
at hanak Nigar, Luckhow,

D-ated 7  

!o .

The following o fficers /Staff are allotted quarters as 
ir.dicited against theLi

i r L
s,
Ko <> Man.e & Designation

Present Qr.Ko. 
Qrs.Nc„ Allotted

-Reuarks

cj, f ' I ! 11 /•!> -"■///'  A ' - ' / v ; w /
' /y

*

: .v^  ̂ r(̂ - h r fB
T  ‘ ^ ^  •

^2 .  The rent l ia b ility  will coKii.ence frou tlie 3th da^' of issue
of this letter or the date of occupation, whichever is earlier.

■ This period of 8 days will count from the date the quarters are 
made available for occupatioii. it: will be the responsibilit/ of the 
;illottee to check up thd availability  of the quarters froiu tae 
lOW(iistate) , xiLiSO/Lncknow, 1 ,

 ̂ 3* The ojcupation/v icacic^n slip  of tae quarters of euplDyee '
conccsrned should be furnished ii.,i.,edj.ately to the Adinn.Section as 
well as to SO/jdJ-Iil/l^-IV b̂  TiulVluwCiijSL ite).

The euipl-oyee concerned should Sc;nd his acceptance of 'the

. ollotL.ent Within the period stipulated in para 2 above. Failure: to 
do so will be taken as refusal of tue allotiiient for a period of 
one year.

U-. In case the euiployee concerned does not occupy the railway
quarters witiiLn 7  days frou, the date of issue o f  this ailotnient, 
order he will be liable  to pa^ the rent from the date as stipulated 
in para 2 aDove.’

DVKil*

1. O fficer /Staff Concerned.
2 .B 0/E - III or IV
3 . Town iingineerr 
M*, i 0 'A/ hj1:> t .t e •

:^.5. AiiJi

for Director General

6. jELectrical ForeLian
7 . Finance &  Accounts Branch
8. b O /M jE ^ IV , DD/ii-II
9 . Blec. Chargenjan (Metre Sec.)

10. ADVl<2le-I. ' ■



/ Gov eminent of India, Ministry cf Railway.-j

-z.
Research Designs & Standards Organisation

Manalc Nagar, Lucknow-11

No. A/AT/NS Dated 16-4-84. )
/  P\7^y

'h//
\>sl.iaMQMDUM.

In accordance with the revised policy of the Railway Board 

the scale of out-hoase attached to the Officer /staff q.uarters 

has been reduced. Accordingly it has been decided to detach

’ out-house ’ No, . a . . .  attached to quarters No,

which at present stands allotted in his name,

Shri , .  > l; .  .*. B  is therefore requested

to handover the vacant possession of the said unit of the

'out-house* referred to in para 1 above within a period of 

60 days from the date of issue of this memorundum.

sd/-

f'll for M r ;o “ “ G Leral

Copy forwarded to Down Engineer, He may please take 

over the vacant possession of the above unit of the 'out-house’ 

and submit a vacation report,

1 .
 ̂ t K .K . umar . . .

DAf Hil- f'^r Director General

r "



^ Government of India-Ministry of Raili«;ays
Research Designs & Standards Organisation

No .A/AT/HS Manak iNfagar, Lucknow-11.
\ Dated 19th. January, 1085

Sub; Detactonent of out-houses from ^
\ ID Type & C&¥ Bungalows. __

^  • • •
As requested in your representation d t .19 .11 .84  a copy of 

the GM Northern Railv/ays' letter l-Io.289~?//0(Outhouses) dated 
17 .2 .77  is sent herev/ith on the guide lines of which the out­
houses attached to LD Type & G&W Bungalows have been detached.

DA! One (reproduced below). B y !m r e r t S u t o n .)

A copy of General Manager, Northern Railway, Head Quarter's office 
letter No. 289-W/0(outhouses) dated 1 7 .2 .7 7 .

T  Sub; Scale of out-houses for officers Bungalows.

The question of fixing the scales of outhouses for officers 
bungalows was engaging attention of this office for past 
months. It has been decided that the scale's laid dovra in Raiivay 
Board's letter 1-To. 53-W/191 dated 3 .1 0 .5 5  as gi-^en'belov/ w ill 
continue to be follov/ed on all the Divisions.

1. For Asstt. Officers One outhouse
2 . For Sr. Scale Officers One huthouse ,

, 3 . For Junior Admn. Officer Two outhouses
y  4. For Sr. and Intermediate Three out houses,

Admn. Officers

In the case of old bungalows when the number of outhouses 
provided are in.excess of the scales indicated in para 1 above, 
the excess number where it is feasible and v;here the cost is not 
excessive should be segregated from the main bungalow by constr­
ucting a proper boundary wall, provision of independent entry 
and exit, water supply and lavatories except where community 
latrines are provided and allotted to the railway employees on 
the basis of entitlement.

In tjese cases when the segregation. is not feasible due to 
excessive cost or proximity to the main bungalo?/s or the out­
houses having live tteir normal lives they should continue to 

, remain attached with the bungalov/s and their rent should be
included in the assessed rent of such bungalov/s.

•

-T-
\

J



The Director Gener.- l̂.,. 
r..T]>.S.O,, Lucknow.

b liespRctel Sir.

Subs ,/^et^ichnent o f , the out-houses fron the 
quarters of the ot'^ colonyr

With pro four)-irief ire^^t resentnent, it is to 
'■'Tin 3 to your kiri'  ̂ notice th;=it RID'TO A'^ninistr'^tion h^s 
t'fiken- nn j^rhitr^^ry ?3ni unlawful decision' ©f the iet.qchment 
.f’.ni subsequent Rllot’ient of so'ie out-houses attached to G4W 
and LD type quarters under the occur«tion, of the officers ?̂ nd 

^  st^ff . The decision, ^p^rt fron- heinT questionn-^le account
of its propriety, h?̂ s ?^lso c^^used un^effir^^’̂ le hfirr^ssnent to 
th'^ occupation of the quarters,

2. The rnilwny adninistr-^tion prnd the officers :̂ nd st?^ff 
occupyin.- the qu?^rters in question h^^vo a l;3nd-'lo»fl-tennnt 
rel-'t ion ship ds the quarters h^ive been duly nllot^d to then.o 
As such, no portion of it c-̂n ’■̂e ^nd should be snatched fron 
the occup?ints of the quarters «nd -allotted to so'ie employees 

X  durin7 the period of the forier^s 0 Gcup=>ncy. If  ^11 pi

deviation hns Tot to be n.nde fron th.e nor’;wl laws nnd rules 
" f- jr ^f the Innd-lord-ten^int rel-^tionship on account of the

> quarters bein ' "'overnnent property, it 'iny be done only in ;
^  speci^^l c^ses under very exception?^! circunstances• In th'e

present C't'se, the -^et^^ils of which nre .givon In .ttie 
subsequent p^^rpi^r^phsi> j  ' o-''vious thqt the.-'e Ii«s not been 
^ny ur-iency for this Pind the d;et^chne.!-t consequent 
pllotnent of, .the out-houses is,: 'grossly bbjecti'^n^ble ffnd; 
su'T'if^rily ille^-' îlv ■ . : ^

-1. out-houses were det=iched ^nd ^illotted- spnetine ■''■?̂ck
qnd subsequently sinil'^r order for allotnent of 10' out-houses 
h 33 been p'^sse'^ snd executed in ^Gpteiber'l98if. In the letter 
cnse, MeTor^^n^n -o .A / aT /'iS d^ted i6.l}-,8^ was served on 
sone officers *̂ nd stqff f̂ n̂d :only a fraction of the rece’̂ ients 
of the nenorfjndui were forced to- -Tet their -^ut-houses 
detTched. Severf^l represents^tlons h^ve ’̂ een n îde since 1982 
but no pictlon hns boon t- k̂en qnd the representations, in 
fnct, st'^nd unroplied so f«)r.. Actually .n cl'^rificntion w'ls 
sou-^ht a’:>out the "revised policy of the iÎ ■•ll’̂ my le^rd” ’̂ y 

nf^ny rece'-'ien'ts of the ’-leior^ndun froT the ?=>dninistr^tion 
but no reply h^d been ^-ivan. As ^^inst' th is , .the allotnent 
of the out-houses h^s been done for so’ie of the quarters in- 
question without any clprification or review in the natter.
I-n this connection, it is cl'^rified that liniiMf^y Igcrd ’ s 
orders or policies which are beinr* often quoted on the 
subject have not been followed in any case by gny stnnd??rds.

. On the other hand, soie of the directives fron the “’'Onrd in
this connection havo boon violated «t the tine of detachnent 
?̂ nd allotnent.

............/2
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v) Ag I'̂ er the -■■-•nri's '^Irectivo the ietnchnent
^n1 c^^nsequent qllot’"!ent of the out-hnuses n̂ iy ’"'e 
^one only In th^se c??se where it is rr^ctic^iy 
feqsi''''le qn-i ?3-=!v.qnce faction h^s '''̂ eon tfiken suitably 
in the no'^ific?ition in the out~house nni "'nrent 
quarter* Q̂-ne in e iia te  iniepen'lent facilities in
the forn of electricity line, water sui-'-ly,
sanitation, ie'^arcation . of houn'^ary, entry-exii 
passage etc. hava to '̂ e ione before the allotnent of 
the out-houses in favour of other enployees.

5. Kse^'in’’ in view the above facts, it is clear th?t the 
allot lent- of the out-houses has not been 'lone in proper 
or-^er. It is, therefore, requested, thi’t the allotnent 
OT’iers till 3ov.to-iber, 198*+'nay please be nuashe'^ ■wl€l̂ ''̂ y 
returnin': back the out-houses in questi-^n fo the occupants 
of the nain quarters . . ‘ ■ Further. ■
no such allotnent orier or ^etachnent orier nay please >e 
issuei forthwith. It is reiteratei that the 'ietachnent of
the out-houses . can be done ijnly in the ĉ ^se rif extrene
urrrency when the quarters Tall facant ani due action is 
talfen for the provision of in •̂ ei-'endent • facilities to the 
out-houses un'^er consideration for detachneht.

It is ur^Gd once a-ain that the whole natter nay please 
be reviwed in totality and suitable action as called for in 
para 5 be please taken innediafelye

With thanks, 

/retrospective effect

Usted:

Yours faithfully,

3". k ; , £> 1̂* A t  N  A

'/fy

- i Z i Q  o ; /
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In the court of Munsif Havali, Lucknow,

Jagdlsh Kumar Bhatnagaro................ Piaintiffo

VSo

Union of India and anothero.............Defendants*

Suit No, of I9b5e

Rep^lstered address of the plaintiff,

JAGDISH KUMAR BHATNAGAR

SON OF LATS SRI MAN MOHAN SAHAI

R5SID3NP OP BUNG-LOW ID. LD-IQT/A?

MANAK NAaAR, ,LUCK10'̂ 'J.

Lucknow dated:--

^  1 4 .6 .1 9 8 5 .

Counsel for the plaintiff.
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In the coxzrt of MunsJi* Havali, LuckuDW,

R,3.. Ho« O f  1Q 8 5 .

»

j>

x f

y - Jgadish Ktimar Bhat nagar,. .  • .  .Plaintif f-Appl icant<, 

Versus

Union of India & anothep#.,. .Defendants-Opppsite

Part ie So

Application under section 8o (2) 0 ,P ,0«. , 

for leave for exemption of the service of 

tl3B notice under section 8o (2) on the 

def endant s«>

The applicant hegs to suhmit as follows:-

1 o /  ^ T h a t  the plaintiff has filed the aforesaid 

suit for permanent injunction against the defen* 

-dants for restrainii3g the opposite parties from 

the detatchment of the out hovise attached with the 

hunglow of the applicant*, :

2o That there is apprehension that the deferw- 

-dants detatch the out house No« '* C5" of the 

hungLow Ho« 107/A, of the applicant*

3o That due to the aforesaid reasons the relief 

claimed in the suit is urgent and jmmediate ai^

Gonbde at page 2,
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tlie service of the notice uider section 8o 

(1) will cause delay and may frustrate the purpose 

of rH ing  the present suit,

V/herefore it is most respectfully prayed 

that this Hon*hie Court he pleased to exempt the

• applicant from giving the notice under section 80

(1) of the G.P.C„

f  ^  Lu skraw  a a t e d : - .

^ r ‘ 14«5,1985. (D.K. Raizada), ,

Advocate,

Counsel for the applicant 

plaintiff*
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Inttie court of I'̂ iunsif Havali, Lucknow.

R.S. K), of I9b5.

Jagdish Kumar Bhatnagar, aged about ^  years, 

son or Late Sri Man Moh.an Sahai, resiaent of 

Bunglow No.LD-loT/A, mnak Ifegar, Lucknow*

...........Piaintiffo

V ersuB

1, Union of India through the Chairman, ,

Railway Board, ,Luateiioye DeXltJ

2, Director General, R .D .S .O ,,

Wanak Eagar, Lucknow........ Defendants*

Application under order Rules 1 aiad ‘d 

read with section i5» o»P»Ue. .for the 

issue of ad-interim in.1 unction order,

rhe piaintiif begs to submit as foiiows;-

O

o

1, That, for the facts and reasons d^osed in 

the accomparying affidavit, it is expMlent in 

ttie eras of justice that the deiendants, their 

servants, Agants etCo,.be restraiBd from feka 

dstatching the out house attached with the bunglow 

or the plaintiff till the decision of^he suit*

uontd* at paae
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Wherefore it is most respectfully prayed that 

this Hon^T3ie Ooijrt "be pleased to issue an ad-interim 

injunction order restrainiEg the defendants, their 

servants. Agents etc*, from detatchii^ the out 

house attached with the hunglow No, LD-107/A, 

Situated inll'araafc Kagar, Lucknow of the 

till the decision of the suit*

-f

4
/

Lucknow da ted:- 

14*^l9b5o rr) j  1

Plaint iff-Appi icant*

Through :

K ,r  5 
( D.K. Raizada

Ad'vocateo

Counsel for the plaintiff

Applicant*
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In the coTJTt of Munslf Havali, iuckiaDW, 

R.S. Ho« of 1985«

198s

€fc^

Jagdlah Kumar Bhatmgar*. . . . . . . .  iffo

Versus

Union of India ana another,.......... .DefendantSo

Affidavit.

I, Jagdish Kumar Bhatnagar, aged about 49 
years, son of Late Sri Man Mohan Sahai, resident 

of Bunglow No. LD-107/A, Manak Nagar, Lucknow, do 

hereby soiemHy afflm  and state on oath as 

f oiiows:-

lo That the deponent la the piaintiff-appiioant 

in the above noted suit and as such fxilly conver- 

-sant of the facts hereinafter deposed.

2o That the deporsnt has fUed  the aforesaid 

suit for permanent injunction and he is very 

hop^ui of its success.

3. That the depomnt was<€?SE£2sS®E:S the Bunglow 

No. LD-107/A, a io i^ith  two out houses in Mana;k 

Nagar, Lucknow on 7/10 October 1983 by the defen.

No,'.2.

CoiAd. at page 2.
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4, That the deponent was served with monorandimL 

dated 16. 4,1984, requesting him to hand over the 

vacai* possession of one of the out house att aohed 

with the l3unglow of the deponent.

r

5, That the deponent represented against the 

Honoranduia dat ed 16, 4,1984 regarding .the detatcfeaent 

.o f  one of the out house of his hunglow I’Tiiioh was

in his possession since the date of allotment 

and occupation. The defendant Ho,2 did not reply 

the said representation, of the deponent,

6, That the deponent aga n represented "by his 

representation dated 19,11*1984 against the detptch- 

ment of one of tie out house of his bunglovf,
■s '

7, That the D ^u ty  Di recto r( A(3mini strati on) 

replied the representation dated 19 ,11 ,1984 hy his 

letter dated 19 ,1 ,1985  in which he reffered the 

letter ¥o, 289-W/O (out house) dated 17,8 ,1977 of 

the General Manager, Kbrfchern Railway R ,),

8, Ths.t the aforesaid letter cle arly mentioned 

that the cases in which the segregation is not 

pc^ible due to excess of*costs or proximity to 

said hunglow ort-he out houses teving out lived their

Contd. at Dage 5.
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no3HEl lives, they shall conbimej^the ounglows and. 

their rent should he included in the ass_essed rent

of suoh hunglow. JfK

V

9, That the deponent was allotted the hunglow 

alongmth the out house on 7 .10.1983 much after

.17,8,1977 "besides this tlae rent of the hunglow aL ong- 

wit h the out houses still are being realised from the 

deponent’ s selaiy at the s sme rate of rent slJioe 

the ocaipation of the hingloiTs alongwith the out 

houses, - ■ •

10. Tl^t there is an office council <f the 

R ,D ,S ,0 , headed hyt he Director General as its 

Chairman, ?«rhich tdces certain decisions regardii® 

the s t a f f  matters, Thes  sid Office Council in o ie  

of the meetings ifTilii Staff Association held on

11 ,1 ,1983 took the decision in respect of the out 

houses in  the R,D, S.O, contained in the copy of the 

minutes of the meeting, which are being filed in  the 

aforesaid suit.

11, Thd: the burglows and itsout houses are very 

old ahd the out hous.es having outliv ed their normaL. 

lifes  andt 1b  roof of one oftheout house of 

■bungLow ITo, C-& ¥«12 ha,s fallen down, Besidesthisjj 

there are no b a ^ c  amenities Buchas both room, laterine

C__^  *--
kitchaJi^^jTiflclont-iLil̂ itjf etc,, provided in the said

Conbd. at pa^e 4.



V

-4-

out liouses attaclied witlitlie Txinglow of tlie deponent.

/

12. That the d ecision of the said Office Cbunsgil 

meeting held on 11 ,1 ,1983  is not applicable 

to the out houses attached vTith the Ixinglow of the 

deponent for the reasons ststed in para 10 aoove, 

*^esld es , this decision can be made applicable to 

the bunglow allotted after the decision of the 

office council meeting i , e ,  11 ,1 ,1983 ,

13, That the present suit is for pemianent 

injunction to obteln an̂ J urgent ejmd limn edi ate 

relief in respect of the detatclaaent of the out 

house of the bunglow of the deponent against the 

defendant, hence the-application:,for"leave of the 

court vdthout serving the noti.ce under section 

80 -G.P.C,, has been filed,

14, That thed^onent v/ill suffer irrepejrable 

loss and injury, i f  the defendant s succeed in 

detfetching the out house ”0" attached ?aththe 

bunglow of the deponenb.

15, That the balance of convenience lies in 

the msintensnce of the status, quo.

LucVnow Dated*- 

14 5,1985. Deponent. 

Contd. at Baae 5.

' I
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Ver3ricatlon«

I, Jagdish Kmar Bhatnagar, the above named 

deponent do hereby verify tliat the contents of 

paras 1 tio 12 are trv© to my knowledge a M  those 

of paras 13 to 15 are "believed lay me to be true.

K
signed and verified this l^h  day of May , 

I985 in, the civil court’ s compound at Lucknow.

Lucknow dated;- 

1 4 ,5 .1 9 8 6 .

I identify the deponent who 

has sigred before me©

D ^o n en t ,

( D.K. Raizada ) , ,  

Advocate#

Ites t3
IV.

&

«

0^^
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Jagdlsh Kumar Bhatoagar «eo flalntiff«

2 ^  & a  a t o  . . “

IMlon of India & eAother oeo BefendantSo

B.3„ Hb.231 of 1985

niea far V / V w a .

abJectlonB on behalf of tha PlaJotljC^_9gAtoat 

M iK J^g aaaS  1 7 n U 3 7  9 f  ,1=^^

Sho humble submission of the Applicants is as 

follows:-

1o That the Defendants have filed an application 

dated 17o1o1987p that the present suit is 

triable by tho central services Tribunal at 

Allahabad and not bj this Hon'ble Courte

That it is submitted that the EoBe3«0o being 

an Industry!) it cases are not trisi>ld by the 

the Central Services Tribunal at Allahabad and 

the disputes arising are not triable by the

Contdo«oo2/«



Central services Tribianal at AUalxabado ^
V '

fhat the Defondaats havo moTed the present 

application dated 17o1*1987 only with the 

intention to prolong tho case for a longer 

period and thereby to harass the plaint iffo

That the present suit is a suit for permnent 

Injanotion seeking only a judicial remedy in 

respect of the house in which he has been living 

at present and not connected tho ser^ce 

matter of the plaintiffo

In YietT of the aforesaid facts and reasons 

tho present suit is triable by this Hon’hlo Court 

and not by the central services Tribunal at 

Allahabado

■T
LUCZHOW

Dated 22o1,1987 (D«K, RAI2ADA) 

Advocate 

Counsel for l&o Plaintiffo

V
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X ,  CI]NTaAL THISUlUL

î^̂ LiriOÎ LiX, BSI ÎGH, ALLAHaBAD
■<0

x t m T M  jli^PLI CN DERa L F  0? HESPOKDiilNTS

lii

Hcgn. No. TA ^+95 of 19^7

J . K , Bhat aaLar , .  icaat ■

Vs.

Union cf Inc.ia and others . .  llospondcnts

I, S.Shatia s/o late Sh.U.G.LLatia aged about 

5^ years, resident of C-7 7 / 2 , %nakna^ar, Luckuow 

dc hereby solonnly affirm ai-d aost respectfully 

slowetb. as unCer;-

^ 1 . -Lat the dopcr.ont is wcrki.i|- as I^'.Eirectcr/

Estt~I in llescarchj designs mC. Standards Orga-isation, 

Lucknow and. as such lie is, fully ccnpetont to affirm

the Affidavit cn laahalf cf Opposite Parties*

2 .  That tile ceponent Las carefully gone through 

the relevant records relating to the instant case 

a-d has acquainted with tl:e facts and circunstances 

of t ho Case cLepcsod helow,

3 . r-efore dealing v/ith the para-wisc reply the 

i'-espcndoat is placing the entire background of the 

instant case and/or the brief history of the case

a) ^'Sliri J.K^Bhatiia^ar, the petitioner was

D ir e c t o r  B sta b U c b m c q tb  J .
C L  CL O . ,  M in is t r y  o f  Raflwtkyo.

A i r = 5 a £ ? i , L U C a N O W - 5
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^  V a l l o t  t a d  Q u a r t e r  N c ,L D - 1 0 7 A  ¥ id e  r C S O ’ s Allotiaeii.t

l o t  Lor Nc . A / A T / I I I  d t .  7 /1 0 - 1 0 - 8 3  Cccpy a r > | ^ e d  at  ^  

A ;in e x u r o  i l- I ) .  A s  p e r  t h o

l e t t e r  r e c o i v c d  f r o n  t h e  G o n c r a l  M anat.'er/l'Iorthern  

r ia ilw a y /N G W  D o l h i  v i d e  h i s  l e t t e r  K 'o ,2 G 9 /^ V ®  

( O u t h o u s e s )  d t ,  1 7 - 0 - 7 7 , '.10 m entio n , k a s  b e o n  n a d e  

t h a t  C l a s s  I I I  s t a f f  w i l l  a l s o  fee e n t i t l e d  fo r  

a l l c t n o n t  o f  a.ny O u t h o u s e s .  H o w o v e r , in  t h e  o l d  

O &W  a n d  LD  t y p o  Q u a r t e r s  w h ic h  w e r e  m o s t ly  a l l o t t e d  

t o  n o n ~ g a Z G tt o d  s t a f f ,  t h e  a l l o t t e e s  v ;ere h a v in g  

p c s s o s s i c n  o f  O u th v 'u ses  w i t h  t h e e  a n d  i t  w as d e t e c t e d  

^  t h a t  if: c e r t a i n  e a s e s  O u t h o u s e s  w ero  n o t  p r o p e r l y

u t i l i s e d  f o r  t h e  p u r p o s e  t h e y  w e r e  noa'i^t i . e .  f o r  

t h e i r  d c n e s t i c  s ^ r v a - t s  t u t  w o re  s u b - le t  c i t h e r  

t o  t h e  iD S O  o a p l o y o e s  s r  t o  o u t s i d e r s  at  e x k o r b i t a n t  

r o n t .  I n  t h i s  c o n n e c t i o n  a  p o i n t  w as  ^ r a is e d  by  IQ S O  

/  C l a s s  I I I  a n d  C l a s s  I^" S t a f f  A s s o c i a t i o n s /b e f o r e
K

t h e  D i r e c t o r  G e n e r a l /H D S O  an d  t h e  s t a f f  s i d e  

dOBiandcd t h a t  t h e  O u t h o u s e s  a t t a c h e d  t c  LD  an d  C&W  

Q u a r t e r s  sliculd  b e  a l l o t t e d  to  C l a s s  I V  s t a f f  an d  

t h e  C h a i n n a n  ( i . e .  D i r e c t o r  G e r .e r a l /B D S O )  a g r e e d  to  

t h e  d e n a n d  o f  t h e  s t a f f  s i d e  t o  a l l o t  o n l y  a b  :ut 

1 6  o u t - h o u s e s .  Out o f  t h e  1 6  o u t h o u s e s ,  10 o u t ­

h o u s e s  h a v e  a l r e a d y  b e e n  a l i o  toed  tc  KLiSO C l a s s  I V  

s t a f f  by I'D SO  A d a i r .i s t r a t i o n  &  t h e  r e n a ir .in g  s i x  

h a v e  n . t  y o t  b o e u  a l l o t t e d  f o r  v a r i o u s  r e a s o n s ,  

o n e  o f  t h e n  bein^j n o t  v a c a t e d  as  h a s  b e e n  d o n e  

iQ  by  t h e  P o t i t i o n e r ,  T h e r e  i s  a  e ;reat d e n a n d  fro m

C l a s s  I V  s t a f f  f o r  t h e  a llo fc n e n t  o f  a c c o K n o d a t io n  

a n d  i t  w as  d e c i d e d  t o  c o n d u c t  a  s u r p r i s e  c h e e k  to

Q. 9 .  S. O ., df Raflnoyc^

A bcIrH b . L U C K N O W - 5
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find out whether the quarters were occupied by the \f y' 

domestic servants of the real allottees. It was found that

in the outhouses to Quarter N©,LD-107A belonging to 

Sh.J.K.Bhatnagar, the petitioner, outsiders were living.

A copy of the repoet No.Vtos/OH dt,3#9«84 by the Town Bigineer 

RDSO is annexed as Aonexure R-2.The applicant was never allo­

tted the Outhouses attached nor was ^entitled to have the same
W -—-

even for his domestic servant as |j;map per the letter 

dt.17 .8 .77  of the General Manager, Northern Railway, New 

Delhi* More over since the petitioner had been misutilising 

the Outhouses and is alleged to have rented the same to 

outsiders and also to a Class IV staff of RDSO un-authorisedly 

he is liable to vacate the possession of both the Outhouses 

and hand over to the Administration so that these could be 

allotted by the Administration to the persons are due 

and waiting for allotment. At present there are about 400 

Class IV staff waiting for the allotment of quarters.

(b) ai.J.K.Bhatnagar, the petitioner was directed vide 

letter No .A/'AT/KS dt.16.'^i.84(copy annexed as Annexure R-3) 

to hand over the vacant possession of one of the Outhouses 

within a period of 60 days from 16,4,B4 but the petitioner 

failed to hand over the vacant possession and proceeded to 

the Hon*ble High Court of Judicature at Allahabad^ Lucioiow 

bench, Lucknow and filed Writ Petition No.1135 of 1985 but 

the Hon*ble High Court dismissed the Writ petition. The 

Petitioner then filed the case in the Court of Munsif Hawaii 

Lucicnow and filed a Civil Suit No.231/85 which has since been 

transferred to this Hon’ble Tribunal vide T,A.No.495 of 1987. 

Munsif Hawaii had passed an Ex-parte stay order in this case

Dy Director -"X
D. S. O., Miaistiy of Raiiwny*.D .  S . U . ,  K iu iisw j — ------

L U C K N O W -3



u

on 22,10,86e Since the house No,LD-107-A was allottMwlthout 

-the Outhouses and the same is in accordance with the 

decision taken by the General Manager/Norther Railway/New-^ 

Delhi letter d t .17.8 .77 the petitioner is not utilising .the 

Outhouses for the use of his personal servants and thus 

misutilising it by giving on rent at exhorbitant rates, the 

Administration has every r i ^ t  to get the same vacated. The 

Petitioner has no personal servant as the same has been 

declared vide declaration dt,16.6.88(copy enclosed at 

Annexure R-4),

4 . Para-wise comments on the Petition filed by the petitioner 

are furnished as under 

5* That in reply to the contents of para 1, it is stated 

that the Petitioner who was working as Publicity Inspector 

is now working as Photographer in the Office of the Director 

General/RDSO/Lucknow.

6. As regards para 2, the Petitioner was allotted Quarter 

NO.LD-107A vide allotment letter No.A /AT /ill d t .7 /10 .10 .83  

but nowhere it  was mentioned that it  was allotted alongwith

2 Outhouses. , \
/ b  3 S '

7 . ^It is admitted that the Petitioner was directed to 

Mand over the vacant possession of one of the Outhouses to 

Quarter No.LD«107A vide letter No .A/AT/WS dt.l6.4.84(copy 

at Annexure R-3) but he did not carry out the orders of the 

Admini strati on.

8 . That the contents of para 4 of the application are 

vague and misconceived and the same are not admitted and 

are,denied as no such application in the form of represen­

tation is available with the answering respondents as in the 

case of other staff who had already been served with the 

Memorandum. More over the applicant had failed to adduce any

- 4 -

Dy. D irector Establishm cai, - i
a . D. s . O., M inistry of Railways, 

L U C K iW W - 3
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evidence of the same, to be sent to liie authorities/Tl^ce

the question of replying the same by the answering respondents

does not arise at all.

9 . That in reply to the contents of para 5 &  6, it  is stated 

that the Outhouses to Qr.No.LD-107A were treated as misutili- 

sation by the Petitioner, Hence the Petitioner was asked to

■ —  hand over the vacant possession ©f the outhouses misutilised 

by him, The representation of the Petitioner was considered 

and as stated by him he was replied vide Memo No .A/AT/NS 

dt.19«1.85 giving him a copy of General Manager/Northenn RlyJs 

letter d t ,17 .8 ,77, wherein no mention has been made that 

class I I I  staff will also be entitled for allotment of 

Outhouses.

10. That in reply to the contents of para 7, it is  stated 

that the Petitioner has been informed the policy laid down 

in the GM/M.Rly/New Delhi's letter No.289/W/C(Outhouses)

d t .17 .8 ,77 . Accordingly being a Qass  I I I  employee, he is not 

eligible even for one of the two outhouses attached with the 

Quarter No.LD-107/A. As such, he was asked to hand over the 

vacant possession of one of the two outhouses attached with 

^  Quarter No,LD-l07A(copy annexed as Annexure R-3).

Here it  may be mentioned, as has already been stated 

in the history of the case at para 3 above,the Petitioner is 

not using the outhouses for the genuine purpose but has rented 

the same to outsiders at exhorbitant rates as per reports 

from the Town Engineer/RDSO vide letter No.VfiCS/OH d t .3 .9 .84  

(Copy annexed as Annexure R-2) and therefore, he is not 

authorised to keep the outhouses in his possession. These 

outhouses are urgently required to meet the demand of Glass IV 

staff who are in the Que and waiting for the allotment of

If Quarters for the last many years.

Dy. Director Establishracni,
II. D . S. O., Ministry of Railways,

Akunbagh, LUCKNOW-5



 ̂ ^  11. That in reply to the contents of para 8 of the

application contents of para 6 of the Written statement are

- 5 -

I)
reiterated. Further the outhouses were not allotted to the 

applicant. In any case if  the rent had been recovered from 

the applicant, proper reliefs will be provided to applicant 

as soon as he vacates the possession of the outhouses.

12. That the contents of para 9 of the application are 

admitted with a submission that after meeting and decision 

taken in January 1984, the Class I I I  and IV staff Associations 

which are a recognised Associations demanded that the 

allotment of Outhouses, situated in the same premises, should 

be allotted to the Class Vf needy staff and accordingly 

the Chairman, who is the lUrector General,RDSO agreed to 

allot about 16 such outhouses to the demand of the staff side. 

Since then Class IV staff have been entitled for allotment 

of the outhouses and accordingly possession of 10 outhouses 

had been handed over to the allottees and since the rest 

6 outhouses including the petitioner have not been allotted 

iojrvarious reasons like the applicant no’̂ vacating the 

outhouses etc.

13« As regards para 10, the Petitioner has mentioned that 

the outhouses to Quarter No.LD-107A allotted to him are very 

old and^there are no basic amenities. The Petitioner when 

offered the quarter allotment of No.LD-107A had himself 

given acceptance for allotment of the Quarter and he is at 

liberty always to request for change of the quarter.

14. As regards para 11, the decision is definitely for the 

Quarter No.LD-107A as will be evident from the list (copy of 

which is enclosed as Annexure R-3). The Petitioner has been 

in occupation of the Quarter No.LI3-l07A which appears at 

B.Wo.13 of the list . ' —===-------

D y. Director Establishfnetrt, r-X~
EL D .  S. O ., Ministry of Railway^

A tom ba^  LUCKNOW-s



0 V 15. That in reply to the contents of para 12 &  13 of the

application it is submitted that the applicant had received
A

Q  reply to his representation on 19.1 .85 where as the instant

'* suit for injunction had been filed on 14,5.85 without

complying the provisions of 80 CPC which is obligatory in 

the suit of injunction.

Further the applicant had seeked the Hon'ble Court 

discretion by filing the destorted facts of the case, to 

file the application without serving the notice under 

section 80 CPC and had obtained.an Sxparte injunction order 

against the answering respondents which is not legally

V  maintainable.

It is further clarified that since the outhouses 

were not specifically allotted to the applicant nor are 

utilised by the applicant for his personal servants and the 

same have been rented to outsiders, this act of applicant 

tentamounts to be against the moral torpetude and he has 

violated the Railway Servants Conduct Rules.

16. That the contents of para 14 of the application 

need no comments as the same are not at all relevant in

^  the present circumstances of the case,

^  17« As regards para 15, it  is stated that since the

Petitioner has M sutilised the outhouses and he failed to 

hand over the vacant possession of the outhouses even after 

receiving the Memorandum issued by the respondent No,2 and 

has disobeyed the orders of Administration, the petition 

is liable to be dismissed with costs,

18. It is also submitted that the applicant had obtained 

an Ex-parte injunction order restraining the defendents to 

take action on the Memorandum which is not legally maintainable

Dy. Director Establishmcm,
!1. D . S. O., Ministry of Rarlwaya^

A l a m b a g h , L U C K N O W - 5
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%OSiat none of the grounds taken by the Petitioner in the ^ 

instint petition are maintainable and the petition is

liable to be dismissed with special costs to the 

respondents.

Place: Deponent.

Dated:

V

of-Raawayft

VERIFICATION

I , S.Bhatia, do hereby verify that the contents of 

paras 1&2 of this reply are true to my personal knowledge 

and those of paras 3 to 16 of this reply are true to my 

knowledge based.on the perusal of the relevant office 

records and the contents of paras 17 to 18 of this reply 

are believed by me to be true on the basis of legal advice, 

No part of this :sX£ reply is false and nothing material 

has been concealed.

Place: Lutk^vAj 

Dated: Deponent.

B y; D irector EatobUitunent, 2 ^
£L D . S. O ., Miaistiy of RaUway#- 

LUCi!SKOW-5
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Governcient of India; Kinistrj of fUilways 
. liisearch, Lesiyis &  btaiiClards Orgaxiisac-on 

I'lanak Najjar, Juuck2)O;^'-226011.

Dated i

bub; ALloti.ient of residoiitial accoha.iodation 
at kaiialt Nigai", Luoiviiow,

/c

TiicJ following O ffic e rs /S ta ff  are aJ.lottud quarters as 

i i.-i I'" Il>'‘i If iin.it tlii.'t.i

i.v,-, KaL.<J & Dcj sign at ion
irTo-sent i^r.I'io, 
Qrs.NCo /^lotted

Hei..arks

/( <

■2. , fiic3 rent liability  wdll coc.ii.ence fr'--u tne 3tli da^ of issue-
of this letter or the date of occUj^ation, '.4iichever is earlier.
I.iis period of 8 days will count frcu the date th^ quarters are 
L ,de avoilable for occupitioi.. it f/i,Il De tne responsibil.ity of the 
< I I-.|-1,,..* to CiVifUt Ujj t,h<! 'iV'iil i,b'ility of tho quax'iwrfi frui., ti.e 

!'///(I'.'i 1 1 Le) , itLuO/liUcl' now,

3* The ojcupatlon/v icacion slip of t.ie quarters of ui.iployoe
Concerned snould be furnished ii.ih,edj.atuly to ttie ^dLin'.bection as 
well as to'SO/ji>-Iil/E'-IV b̂  iiJ\'/IOwXii;st ite).

The eii.pl-oyee concerned should send his acceptance of the : 

allotu.ent within the period stipulated in para 2 above. Failure to 
d>. So will, be taken as rcifusxL of tiio allotii;e2it for a period of 
on o' year.

In case the «L,ployee concerned does not occupy the railway 
quarters witiiin 7 days frou. the date of issue of this ailotn;ent 
order he will be liable to pa^ the rent from tne date as stipulated 
in para 2 aoove.

DA/hil,

1. Offic-;r/Staff Concerned, 
or IV

J. i'o.'.'n U'lgineerj- 
r̂. IO,-i/iSt ,te.

5 .  Aiii;

I.--"'V • -V.

'' for Director General

6. iilcjctricai Forei„-an 
7- I 'in 'uice  6c. A c 'jo u n ts  Br-jjich 

d. bO/i'MjE-IV, DD/i!.-!!
r£Lec. Chart^eijan’ (hetre Sec.) 

10, ilDVfele-I.

■

D y. D irector E otabU sliaeoV J,
n  D  S O., Ministry of Rariways

■ Wambash. LUCKN0W^5
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i i rc!  t h a  s c a l e  r f  o u t - h n u & u s  t o  t ' l t ;  u r ' I . ^ r /

s t  i f f  q u ^ r t a r s  h a s  t  ' ^ r ,  r a J j c e ^ .  / S c e c n ' i - i j l y  i t  h  ; 5  b a e n  

d t i c i d e d  t o  d e t a c h  ' D J t - h o u s e *  \ ' q ,  a t t a c h e d  t~ i q u a r t e r s  

?Jo. t A A ^ '^  i s h i c h  a t  D r - - ? , r t  n t ^ n ' : : ^  a l l z t t e d

I;*' h i- ',  r i n m t .  

S h r i i <=! K' i i - i

r i j q u u s t u r J  t o  h . i n d o v c r  t h e  v a c a n t  p c s s w * ; s i n n  c '  t n . -  s ' l i d  u n i t  

o f  t h e  ' o u t - h o u s e '  r e f e r r e d  t o  i c  p a r a  1 a b c v s  u i t h i n  a 

p a r i o d  o f  6 0  d a y s  T r o s  t h e  d a t e  o f  i s s u e  c f  t h i s  . 

mo , 7 ) o r a n du n ! »

C A : N i l .

S h r i

( K .  K u r s i r )  
f o r  D i r e r t D r ~ G u R c r a l

‘  X

ts. i>?
ilF>'

m

It;

C o p y  f o r u a r a e a  t o  T c u n  C p g i r ,  s i y  ;7i-.-2 .v , 

t . i k t j  o v e r  t h u  UTG i n t  p o s s o n a i o n  r f  t ^ .  f^bov. ,  u - J t  c f  

t h e  * o u t - h o L i s e *  a n d  s u b m i t  a  v a c a t i o n

9 - 2 :2 .::= = = ^  ix, Ku,ar)
directorBotobUshncaV^ -  O i r e c t s r - G c R e r a l

d . t>. S. O.; Ministry 6f Raflwaya,
Mambagii. tUCKN^)W-3
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Namn af tho  A l l o t t n c  r 3 . N o _

1, S h r i  C . n . K u l a h r n s h t h a ,  DTR C&’J 1 1

. 2 . S h r i  N i r a j  Kumur, 3D5/Uacjon C&U 1 ?

U Mi l l  H.C,  Afiq^rw^l,  OfJ'I/SAT C4U 13

iiliri K . K . D a j p a i ,  DD/Cant .  C&U 25A

. b.  Shr i  S . L . B h a t i a ,  DD/EL LD-103A

^ 5.  Shr i  S . P . H a i n i ,  DDR/C

7,  S hr i  Dhjrm Sinqh,TEN CiJ  2 4A

ti. ' jhri Kwrnai l  S i n g h ,  PA L0-102A

9. Shr i  I . P . Gu p ^ a ,  SDA/Trabk LD-1G4*C*

ID. Sj iri  Suras-h Pr a k a a h , ADO/P LD-102B

/ M l .  S h r i  K . L . O h u s i e ,  SDA/Carr.  LD-105C

12. S h r i  G. Uonkatraman,SQA/ Carr ,  LD-1Q6A

-13.  S h r i  3 . K , B h a t n a g a r ,  PI  ̂ LD~107A
Shr i  P . D . O o s h i ,  I DU LD-107C

S hr i .  T,N.  S r i v a s t a v a ,  SRA/C LD-108C

' '' 1(.r S h r i  Kharak S i n g h ,  CDA/SiT LD-1Q9B

' A * -t"-

r r  J

•A'

'E»-

»E'

’ E ’

‘B*

•F'

•D'
'E*

ur>'“ 

^ / c>

B y . D irector B«tablishtnem ^J
0>. D. S. O., Ministry of Rdiiway$, 

^lA m bach. L U C K N O W -5
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BEFORE THE CENTRAL ADMINISTRATB/E TRIBUNAL, ALLAHABAD 

BENCH AT LUCKNOW

T.A. NO. 495 OF 1987

%
i’AISC. APPLICATION NO. OF 1989

IN

J.K.Bhatnagar

Versus

Union of India & others

Appl icant.

Respondents.

Before,

The Hon'ble Vice Chairman and other companion 

members of Hon’ble Tribunal Bench at Lucknow.

Humble’ application on behalf of Union of India and 

others itost Respectfully showeth as under ;

1 , That the respondents have filed their counter in 

the aforesaid registration before the Hon*ble Tribunal.

2. That some important facts have been left out in the

counter w^iich are relevant for the proper aprisal of the 

entire facts and circumstances of the case.

Si

P R A Y  E R

It is most respectfully prayed to the Hon*ble 

Tribunal Ito be graciously pleased to admit the supplementary
I

counter on record.

1 'K - o iW
./WvucftjU

Dated! ai|a\8S. (Prashant Mathur) 

Counsel for Respondent No.l &2 .
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH AT LUCKNOW.

ON

CcTJJL'D'tTea

Behalf of Respondent No. I 8. I I .

IN

Registration No. 495 of 1987 (3 ')

J . K. Bhatnagar

Versus

Union of India 8> others.

Applicant

Respondents,

A "

I , s. Bhatia S/o Late Sri U.C.Bhatia aged about 

55 years is presently posted as Dy.Director (Estt-l) in 

Research, Designs and Standards Organisation, Lucknow 

Most Respectfully showeth as under :

1. That the deponent has carefully gone through the 

relevant records relating to the instant case and is 

aquinted with the facts and circumstances of the case

deposed to below.

2. Thf?t the applicant at the time of allotment of 

quarter No. LD-107A was working as publicity Inspector and 

is presently working as Photographer in the office of the 

Director General, RDSO, Lucknow and is only a class I I I  

employee.

3 , That the applicant as stated under para 6 of the 

application that the representation was considered by the 

administration and the decision their on v»/as cormiunicated

memo No .A/AT/NS dated 1 9 .1 .8 5  annexing the copy of the 

O-^' A letter No.289/\7/C(out houses) dated 1 7 .8 .7 7  of General



•

I

Manager, Northern Railway, Head quarter. In this regard 

a bare perusal of letter dated 1 9 .1 ,8 5  will show that the 

General Manager, Northern Railway have only conveyed 

decision that the scales laid down in Railway Board’ s letter 

No. 53-W/191 dated 3 .1 0 .5 5  as stated in the letter would 

continue to be followed by all railways. This letter deals 

with the entitlement of out houses for officers and not from 

the ministrial establishment.

Since the apolicant is only a class I I I  employee 

hence he is not entitled even for one out house and as such 

it was incumbment upon the petitioner to hand over the 

possession of the out houses. The photostat copy of the 

letter dated 1 9 .1 .8 5  is enclosed herewith in the supplementary 

countcr and is marked as Annexure-31.1 of the supplementary 

counter.

4 . That a bare perusal of AnnexureR-2 will reveal that 

out siders were occouping the out houses attached with the 

Bunglow. The applicant/petitioner is not using the out houses] 

for the genuine purpose but he has rented the seme to out 

siders at exhorbitant rates and therefore the applicant is 

not at all entitle to keep the out houses in his possession

g, CXO
a£dsT such the ex-parte injunction granted in favour of the 

applicant is not only liable to be dismiss^-d but the suit 

itself is liable to be dismissed with special cost to the 

xEgj'Spondents as the act of the applicant comes with in the 

^ orbit of noral torpetude.
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It will not be out of place to mention that the 

applicant will be provided a Type-3 quarter for v»?hich he 

is entitled as the allotment in favour of the bunglow No. 

LD-107A is abnitio against the policy of the Railway Board.

fisrs?- tfee- al̂ <->-

tKP t8e Mpiu-c
'7. CSrector

Hon*ble Tribunal consisting the Bench of 

Hon'ble Justice Kamleshwar Nath, had dismissed similar 

nature petition transfered to this Hon*ble Tribunal under 

Registration Mo. 523 of 1987 Kesri Lai Dhu f̂eai Vs. Union of 

India 8. others vide his order dated 2nd Agusut 1989. The 

photostat copy of the order and judgement dated 2nd August 

1989 is enclosed herevdth the supplementary counter and 

is marked as annexure SC I I  to the supplementary counter.

6. That none of the grounds tsken by the applicant 

in the instant petition are tenable under the law and 

the present application is devoid of merits and further 

the ex-parte injunction order dated 2 2 .1 0 ,8 6  passed by the 

Hon'ble ;Aunsif Havali, Lucknovj in suit No, 231 of 1985 

which had been transfered under section 29 of the Central 

Administrative Tribunal Act X I I I  of 1985 as liable to be 

set aside and the instant application is liable to be 

dismissed with ttee- special cost to the respondents.

TO U'

Verification

I, the deponent above named, daa hereby verify 

th?t the contents of para 1 to ............. are true to my
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personal knowledge and the contents of p a r a < ^ . . .  to

are based on the record available v\fith the answering

r
respondents and contents of para........."fe© ... ..............  are

based on legal advice which I believe to be true.

Signed and verified on . at

De^oVfWt^.̂  o( Raa-

"T "

Ttabough : Prashant Mathur, Advocate, 2B Muir Road,

Allahabad.

Counsel for Respondent No.l&2,



Gcv'.̂ m:non ■; of L'llio,
Ministry of RaU.'-ny'’ ? 

P.'^sf^nrch & otanc’.--irds or gat) i s-. lion .

' 1:11 -cV: •ir:.'! r , >:u cUnov- -1
T'~ . -7 îv.v ary 1 .

inO-* A/J-vJ./lio,

r.vil) 1- ~c of cn •>•/iC-::i*c . '~D T,/pe <3c
G?;V; Bun(jr,lov;-;, . -l\•

SAtoS^'i^ ^

. ■’ As rnq'.;'.-:;L-c’, A;': yoiir .v?.prr.scr.T>n,b*.or,(- a cor:-- of 
the Cr' Vi 'r(.'\'ulv;a*‘’ c iLcttcr
dal̂ Hci 17.8.77 x- herr.-j.th :n th:̂ . .■■-iric,-; of

. vhich .th-̂  r,u thou-'̂ er; attached'to ID Tyre C.V‘V Bwns'ilovr, 
 ̂ have b-_'~n o-; tachoc'. __ - *

, DA/Crn'V (i'cpio'l'icc-  ̂ 'Doriov) . . L'y: j7irector '.Adrtin).

f

I

Jhri" C V\.

A'copy of Goncral Kanasnr , M,Rly, Hcai Qu.'i"ter' r- officc 
l(5ttei' j.'Ov 289-W/0(oi)thouS'es) dated 17^ 3.77^.

Su'b;- Scnlr of out hour.f’s for officovs Bznrai.ows.

The cuestlon of firJ.ng the scalos of culhour.os for 
officers ‘bunfrnlows va& pngaring attenticr. of this offic'’ for • 
past fpw cronths. It has b«̂ -n d'^cidcd that tho r.calos laid' 
dovn in Rnilvnv 'Snrird's 3.etter Up . • dat '^A . . 1C. So a.s
tjiven belov; will continue to followed.on All the Dlvi.^iono.

1. ■■̂or Asstt. Officers. One outhouse.
2. For Sr.Scalc Officors. One cii'^hou^c.
3. For Junior Adim. OffiC'T Tvo outhouS'"?s.
'C.'Vor Sr. and Intoinedinto Three outhouses.

’AdTTin. Officers.-V

( In tho cnse of old •bun/T'ilows vhon tho nurr,b<>r of
outhousGs provided f:ro in excess of thp scales ^iidicated 
in para 1 above, th3. <=>;:c-'Si: nur.'cer vhere it'.is fcrisible and 
vhere the cost is not ■^xccisivo should be segregated ffcn 
the main bung-'-.lcw by constructing a proper bounlar:/ /all, 
provision of independent entry nnd exit, w-itor suppjy and 
Invatorics except where conirunity li'ti'ines are pvcvid/d and 
allotted to the railv/ay cnployc-3s on the basis of cntitlc-uent.

In those car>r:s vhcn the segregation is v;ot feasible 
due to excessive coct or proxl'niV/ to the nair bun '̂-.loVG or 
the outhouses hnvir.f  ̂ livp;i their noroal, lives they sho'^ld 
contirue to renain attached v;ith the bungalows and thoir rent 
should be included in the assessed rent of such bungnlo'-.'s.

i i::'

I
i
/* I

if
i Inv 
i •‘;-

F
/r.
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CJIiTRAL ADJai:iST.-U7IV£ T<iiaui;AL,

Circuit B&nch at Uicknow,

Re?'lKtjr«ix T .A . Ho. 523 of 19S7 

(K.S.I!o . 474/S& of the Court of Kunsif Havali, Iuc>o)ow}

Xcori Lai Dhasia ........  A;jplicant

Versus

Union of Inlla^^ Others . . . . . .  Opposite Parties.

Han. J ut Wsth. V.C.

Regular Civil Suit No. <74 of 19S5 nvsntloned 

above ha» bicn ractlvai on transfer unfler Saction ^9 

of tha AdmlnlBtrativa Tribonsls Act Xlll of 1985 for 

<Ai9>>ooxl by this Tribunal, »

2. Xha ap><licant is a Senior D e s i^  Assistant

(•iiCan) bolon-.in; to clans 111 oervice in tha office 

th& Director General, ."OoO, Luclcnow, Op^osita Farty 

Buncalow No.JO-l05/C, KinsH Harar, J-ucknow vas 

c\fed to him for oecupstlon by an allotncnt order

iO .6.81. *ha Buncalow also contains two out

Ko.D it -i. Cn 1C.4.64 the ayplicjint was celled

deliver possession of out house Ko.£ U>

Party Ko.3 ShanVer, a Ktelasi. Ths a^jplicsnt

made a representation to Opposite tarty No.2 on the

sarvs day. Hswever, Opposite Party Ko.2 isstied an order

of allotfT^ntdate* 17.5'.54ii fsvour of Opposite Party 13o.3

in respect of out house No.E. It  may be mantionsd that

Opposite Party No.3 entered into possessiofi of out house

Ko.D. This s.aems to hsve been aubsaqxiently ro-tified
h-

by Opposite Party Ko.2 cs stited in ptra 6 of ths 

written statement.

3. The applicant tl»n represantsd acainst .tJ^

allotJicnt made in favour of Opposite Party Ko.3. The

r^pressntation was rejected and the applicant was

informed by the Deputy Director Adninistration'» letter 

flatid 19 .1 .6&  on th2 basis of Ictuar j,. 269-VJ/4 (out house)

c :
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dbte^ 17,8,*77, Annexure-R2 of the 0«r>t.r«i Kan&ger, 

Moilbern lU^lwny Heodquaxxers, Annexuitt-KS stetoa 

that t^o (TVkifitlon o£ fixing acaIcs ®f c Jt houtea for 

the Officers' Bungalows was ongAglng attention ef 

the KOr». of£ljc« and it  v&s 6«cid«d thftt tho sc«les 

Ittia down in the juilwi»y Board'* letter Wo.5J-W/19l 

dated 3 .10 .55  os eteted In the letter would “ ontlnue 

to be followed by all Civielon*. Thin let de«l» 

with entitltoent of out hou&ec for officers^ cot ^  

baeOpCT the miniBteriiil o»tabll»>fnente. fhe cese of
M ■

the'opposite pnrtie* in pera 7 ©t Counter ia thot 

Bince the eiiplicent was c clos® I I I  enployee^hc was 

entitled even for one out house and ot «w<^ he 

;)i)^en aSVed to vecete one of the two houaes which 

Imetely allotted to opposite party )3o.).

The case of the applicant ia that with 

t  the'alJotJ^nt of Bungalow Ko.I-D-105/C both the cut

stood allotted to him and that eince he had 

^ayikg rent for the entire bungalow which inclxjd<^ 

the out houses he should not hove been deprived^ one 

of thier; by allotment to opposite party K o .3 . He has 

therefore prayed for a decree for pot&e£cion of out*

» house No.D.

5 , i The stand of the opposite partiet is that 

the a^licar.t was net Entitled to any out how e at 

all on account of his status os a class I I I  cnployeo, 

and for that reason the out house in question had been*
taV.en'out of the prcfniBes anfi allotted to opposite 

party Ko .3 . It  is also stated that cn account,of the 

ifc'King out of tJ-ie out house, the r«nt paytble by the 

applicant would be reduced.

Jrec'' ’

X 'i  
' -‘^'1
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6 .  . It  ir.*y be wentlonetf thtt in the allotaneat

order n .9 ,B <  in f«%'ov;r cf eppctite part, .i/,3

the entcrcer.ent jnfcie to the oppllcknt clearly mentioned 

that "o\:t ho'J*e In <ipc«tlen had bten detnchsfi from 

Bur.giJow Nc.tD-iOS/C or.i e* fvch r«nt cf the 

QU&rter will be’ reduced ecccrdir.9ly* .

7 . the csce of the cppoclte pAx-ci(*«, in para 7

of the written etfctencEt ie thet w  de£B I I I  ttfiployee, 

the appllcfcat w«s not entitlel! even to one out house.

Xt h45 not been •  etltfkctorily bi' t>.e epplicent.
►<

in p*re 7 of the rejoinder affidavit elthtfuyh the 

allegation has b«-en denied, the only pocltivt »t«tment 

jnftie 16 j>ci.icy of t)**® EojtnS re^ardln^

the entitlement c£ the out houie& aecorcing to the
Â . «

Acale of the concerned cffloer^nor the Liaie had ever 

been served vpon the appliciJit and as euch the a;7piic®nt 

had BO toowledge of the policy of t><e Rtilvty Botrd.

8 . •- It is not Ehov:i that there was any recjuirement 

of law WS bring every policy matter to the personal 

Xncwled^e of the «pplicant. \ policy matter has a 

^n e re l  application 'and whether it  is  in the yjriowled^e

'^of a pan.icul«r es-ployee or not,it  mutt have its 

effect. That belnp i-o. the policy * d ata I I I

employee it not entitled to out houi-e isu^t he -iylve;> 

e££fcct to even if  the spplictnt was net aware of the 

policy.

9. TJie a;jplic£_nt, of course, wruld heve aonething 

to tey in his fe\our on the <j\)c-ttior. cf rtnt^ and the 

orc»^**^lBW  cf tijc rtnt it that ir, .rtirtct of a ' 

ccrcpofite ecrcrr>oc.8ticn^cc>vertd by a ccr.;..crite

the oCcupav^r cannot be deprived cf a part either

vit>*out acrve^ent cr ttj.ctlcn cf lev . Ee that as
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It  way,•ythe policy «f e claat IIX  gT^plcyo^ being not

ontitlo^ to on «ut hou»c deyrtveB O w  eppHctnt oi o

right to have t3ie cut house on<S t>»e mers f*ct thot

the epp; 

ocoorTfnoi

Ictnt h M  been peylsQ reat lor the ontiro 

ation iB not onousrh loyaJ. authority to rootoro

V

{
t
t

V

r»

L

to him in pre*ent^£. . Jt i»  rather \i;>£ortunate 

pa.ce cXe«r dincctienft cont&ioe£ in the (Ctlotmaat 

r.o<l J|l‘9.84 that the r^rr of applicant'»
>>

Aticn be rtduce^ for reuon  of

ihc quarter, the oppojjtfe parties harve not dcc« 

iU8 for. They must (Ho eo.
‘ >■

In  the result, t>vi« npplicatlon faile tinfl 

c dl6oi^6*«d with further direction that the opposite 

partie^m utt within thr«e months f r o w r e d u c e  

the rent of the a^pliccnt's accormodatlon on occount 

of olletment of the «j\jtrter in question to opposite 

party ^^o.^ nnd the bi^efit of reduction must be qiveo

to the 

party ,J

shall their corts.

applicant ftcre the date on which the opposite 

0 .3  occi^iod the quarter In question. I artiea

Vice Ch*^ui.«Ln

Dfcted the 2nd August, 1&89

a '
Deputy Rey!tTa,r 

CfCOtra.1 Ad'ui''^!f;i‘ ivc XrlbunjJ 

Lucluow B.uch,

• Luckoovr

T R U E  C o p y  a t t i -o T . ; 3

..rv.rj-
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- ( ALLAHABAD BENCH)

I ■ 23-A Thornhill Road, Allahabad-2'1

No.CAT/ALLD. DATED-.-q^C

Transfer Application No.^^^r* of-lgB*) (T)

. -- --A P P LI C A NT

........VERSUS . .

___ ____ „__RESPO NOE NTSi

%'T\ C)- \< . ^ ,

' .  . \ i 'r

f) ia-nr>'\^CK^  ̂ C *MOU^ *

WHERAS the marginally noted case has been transferred 

by—  — .— _under the provisions of

the Administrative Tritjuna 1 Act(No,13of 1985') and registered in 

this Tribunal as above, !“

....-----<
Wx^^gj^riiiPEL I^o.^3' of Tribunal has fixed the . j

of the Court o^:iliJViai.̂ i'ivisi.i,i!<S>. date of :2 .4 l ia :i9 8 ^ ---- ,

. . 1. /> J.U j j 1. j. ’ for the hearing of the I \arising out of the order dated—  ̂ , ■ \ I
. . < matter,

— —,-passed . bv— ̂ \ I f no apoearance is.
^  in------------------- ----V

i made on your behalf by your- 

someone duly authorised to

act and plad on your behalf, the matter uill be beared and \,

decided in your absence, ,

Given under my hand seal of the 

Tribunal this -day of"—

/
/
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CE?','TRAL'ADI^IMIST,^ATIUE TRIBUNAL

(ALLAH AHAC)

'3-.A Thornhill ,Ail?,hnbad,

-....: ..............................- .........

% ;  CAT/ALLD, A'f ^  ■

APPLIZAWT

'iepsijs

■ -■Btr-ars^t. •

feo o .v < 5 r t ^ O T " t i ^ -  , i
_ UHITRE'AS the triaroinally noted case hs.s been crppsfp™'

rred b y ____ yv. ■■s.i' / ' iunder the Provisions of

thp Ad.rninistrat'ive Trib'Jnal Ait' (No,' 13 of 1985'* and ’reoist- 

sr?d in this Tribunsi as abnue, . •

0  O  ^  b^"^he Tribunal has fixed the

cf the Court of * ’ I 'tXU of 7rr . r'. w ■ ̂  |-a=. 3- ■ <  w.-e0‘. - "«v» . -r’

a r i s i n g  o'.it of the order  -dated- •fnr tho h e a r i n n  of  fc hR '

fnn.tter.

I f no appearance  is 

rtiade on your b e h a l f  hy you' 

self, your ploader  or by 

Gcim'Gone d u ly  a u t h o r is e d  to' 

pct an^e - : plsad  on your behr:,lf, the matter u i l l  be- heereri

snd decided  in  your ab s e n c e .

\

fjiwen under my hsnd and seal of the Tribunsl this 

dat of __ -

V 'v v 's v d . I.- '

DEPUTY RCniST.RAR,



n the Honourable Court of

Central y\dministrative Tribunal 

Luckao-w Bench,

JAGQLSH KUMAR BllATNagar Vs, Union  o f  I n d i a  &  O thers , 

R ef : CaSe No. ^t95/87 ( t ) . O S  NO. 231/85.-

1.

2«

3.

k.

p.

I n  connection to my appeal I  beg to state as u nd er

Thaut the date o f  hoarLhg of  my above case has been f ixed  on 2 1 .b . 8 9 ,

That I  ajn v/i thdrawihr  the power of Attorney from my Advocate 

S h r i D . K .  Raizada  to b© jpieadc^by me in  p e r s o n ^ o l  oil'y«jju’iye«i .

That my above case i s  d if fe r e n t  than other cases o f  outhouties 

decided by the Hon, Tribuncil Lucknow Bench,

That in  t M  s case i t  has to pointed  out that I  was f ir s t  a llo tte d  

on 1 4 ,5 * 8 2  a s im ilar  quarter LD  106/A  which was refused by m© on 
the gixDunds that one of the two outhouses attached with i t  was not 

vacaant and was accupied unau tho ri «el y by one o f  the employee o f  
RDSO and adm inistration  a fte r  considoring  my appliceition w it h  two 

outhouses in  vaccant position  vide allotment order dated 7 / 1 0 , 1 0 . 8 3  
( a  copy of  order  enclosed). An* 1

That I  kept the maid servant the dau^iter  o f  a widow Srat, Shanti 

Devi W /o  Late  Shri RaJn Chandra Working as Farash RDSO in  my 'one 

of tho out house now numbered; as 'E '  and that i t  was not allotted 
to iier atthe time of  allottmerit don« to such caSes by RDSO as has 
been done in  other  cases.

6. That under these circumstances ai>plicant v^®s h e lp less  and has no

motive to defy  orders of  adm inistration  to surrender one out house 
i n qu e s ti o n ,

7 *  That I<X)SQ aCax adm inistration  fa i le d  &  never imfoimed tiiat o ur  rent

w i l l  be reduced for  sucii a surrender. The facthas been judged and 
^  considered  by Hon, T ilbunal  Lucknow in  another case o f  Slari K .L ,

__ Dhusia  ddcided on S j8 .  1989  that order the liDSO to imxDleinent within
three months fo r  reducing the rent and in t im a tin g  the Hon, T r ib u n al ,

p r a y e r

K eep in g  all the la te s t  developments exnd decessions o f  the Hon, Tri- 
bunc\l and g^.ving due regards to the ju s t ic e  1 tflTHDRAVf MY CgiSE/APPEAL 
N 0 .4 9 5 / 8 7 ( T )  pending  in  this Hon, T r ib u n a l .  Tlie witiidrawal may p lease  
be allowod,

I  have no o bjection  in  surrending  one out House now numbered as 

the other  one "F "  i s  being  used fox’ my residential  and personal use as 
pho todav.'kroom etc.

All  valid  orders from admi nl 3 t ^ ^ L o u  \>dll bo obeyed as in  past ,

____Xauj3&s fai thfu ll y.

T
Copy to u irector  Goneral ilDSO Lucknow 
with tlie rGquosfc t,:at out House N o ' E' 

can. bo a llotted  as I  w ill  not raise  any 
o b je c tio n  to the ordex's,

A

\ ,  C t > )p y  o \  aVloVwc-nV

( J . K . BHATN A GA R ) P ho to g raph ©y 
Applicant in  case No . ^ 9 5 / 8 7 / ( T )

X  X  X  ^

( J .K .B H aTNAGAR) 

photographer.

a

V
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No, A/AI/yi

Governcierit of Ind'ia; ^J.nistrJ• of Railways 
liasearch..Iiesit>:*s & iitaiiUarcis Organisac-Lpn 

hanak Nat,ar, Luckiiow-226011,

Dated hb
. , o

Sub; Allcthient of residenti.ai accoirKjodation 
at hanak Nigar, Lucknow,

Tlie following officers/Staff are allotted quarters as 
indie iteci against then; :~

I'jo,
Kat-e &  Designation

fresent Qr.No, 
Ors.Kc, Allotted

>ReL;arks

SA-^ . /5il c  .ti/i

''7^'^lx‘Q-iujc, &^.s.sicL^ /\-̂d in  ~

■2. fhe rent liabiJLit/ will coiiii..ence fro® tne 3th da^ of issue
of this letter or the date of occupation, whichever is earlier.
This period of 8 days will count froiu the date the quarters are 
Hiide available for occupitioii.. iu will be the responsibility of the 
allottee to check up thci availability of the -quarters froia tae 
lOW(iistate) , iCuSO/Lticknow. ,

3. Ihe ojcupation/v&cacliY'n. sJ-iP tue-quarters of eapldyee
concerned should be furnished.'jjr.wediately to the Adb.n.Section as 
well as to SO/£-Iil/f<>-IV b, T£i</tOW(Estate).

■
fJi The eiipioyee concerned should send his acceptance of the

allotinent within tĥ Ĵ period stipulated in, para 2 ab6ve. Failure; to 
do so will be taken as refusal of the allotii;ent for a period of 
oiiri yea-T**

if. In case the employee concerned does not occupy the railway
quarters within 7 days fr î., the date of issue of this ailotc:ent' 
order he will be liable to pa  ̂ the rent froLi the date as stipul'i^ted.

, in para 2 iix>vê  ^ ;'V,

DA /'M I .

1. Officer/Staff Concerned, 
2 .3L /E- I1I or IV
3 . rown .'^.gineerr 

ICW/iSt ,te.

for Director General

6. Electrical Foreh.-an 
7- Fi'i.ance &  Accounts Branch 
d. 'o O /H ^ l ,M V , DD/ii-II 
9* elec, Chargeii^an (Metr'^ Sec.)

10. ADV-C^e-I.

.♦C>
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I n  the Honourable Court o f

Central Adm inistrative  Tribunal 

Lucknow Bench.

JAGfflSH ICU^IAR BHATNa Ga R V s . Union  o f  I n d i a  &  Others .

R ef : Case No . ^ 9 5 /8 7  ( t ) .O S  NO. 2 3 1 /8 5 .

« * « * « « »  T 3

I n  connection to my appeal I  beg  to state as u n d e r

1. That the date o f  hearLhg of my above case haS been f ix e d  on 2 1 . 8 . 8 9 ,

2« That I  am v/ithdrawing the power of Attorney from my Advocate 

Shri D .vc .. R a izada  to be|?lead«lby me in  person^ c^ ^ a l P ,

3 .  That my above case i s  d i f fe r e n t  than other  cases o f  outhouses

decided by the Hon. Ttibuneil Lucknow Bench,

k . That i n  this  case i t  has to p ointed  out that I  was f ir s t  a llotted  

on 1 4 . 5 . 8 2  a s im ila r  quarter LD  106/A  which was refused by me on 
the grounds that one o f  the t\̂ o outhouses attached with i t  i^as not 

vac::ant and was accupied unau tho riSely  by one o f  the emjjloyee o f  
RDSO and adm inistration  a ft e r  considering  my application  w it h  tv/o 

outhouses in  vaccant p osit ion  vide  allotment order dated 7 / 1 0 . 1 0 . 8 3  
( a  copy of o rder  enclosed) . I

5 .  That I  kept the maid servant the d a u ^ t e r  o f  a widow Smt. Shanti

Devi tf/o Late  Shri Ram Chandra Working as Farash  riDSO in  my one
o f  the out house now numbered as *E ’ and that i t  was not allotted 

to h er  atthe time o f  allottm ent done to such cases  by RDSO as has 
been done in  other  cases.

6. That undex’ these circumstances applicant was h e lp le ss  and has no 

motive to defy  orders of  adm inistration  to surrender  one out house 
in  question .

7 .  That RDSO i a x  admini strati oh fa i le d  &  never infoxmed that o u r  rent 

w i l l  be reduced for  sucii a surrender. The facthas been judged and 
considered  by Hon, Tribunal Lucknow i n  another case of Shri K .L ,  

D h usia  ddcided on ^ . 8 . 1 9 8 9  that order the RDSO to implement w ithin  

three months fo r  reducing the rent and in t im a t in g  the Hon. T r ib u n a l .

p r a y e r

K e e p in g  all the la te s t  developments and decessLons o f  the Hon, T r i ­

bunal and g iv in g  due regards to the ju s t ic e  I  WITHDRAW MY Ga SB/APPEAL 

N 0 . 4 9 5 / 8 7 ( T )  pending  in  this Hon, T r ib u n a l .  The wi tiidrawal may p lea se  
be allow ed ,

I  have no ob jection  in  surrending  one out House now numbered as ”£'• 

the o ther  one ” F " i s  b e ing  used fox- my r’es idential  and personal use  as 
pho to darkroom etc.

A l l  v a l id  orders from adm inistration  w ill  be obeyed a s  in  p a s t ,

JC o u -rjjs^  f a i t h f u l l y ,

0):>) ^

( J .K .  BHATNAGAR) Photographs 

Applicant  i n  case K o . ^ 9 5 / 8 7 / (  T)

{ J . K . B H A T k  A G A R )

P H O T O  G R ,A i.= H E R .

Copy to D irec to r  General 1^)30 Lucknow 
w ith  the request that out House N o 'E '  

can be a llotted  as I  w i l l  not ra ise  any 
o b je c t io n  to the orders .

"i, Devi’
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/ I n x  1

Governcient of liidia; Linistry of Biilways 
î eaearxih. liesi^^s & iitajjUards Qrganisabipn 

honak Nat,ar, Luckiiow-226011.

Wo. A/Al/yz

Sub; iillotUient of residentiroi accon.iuodation' 
at hanak Nigar, Lucknow,

Dated

/ O ,

The following officers/Staff are allotted quarters as 
Ir.dicited against therj :~

/■

'S^

T

£.
i'io, Nav.-e & Designation

Present 
Qrs.No,

Qr.No, 
Allotted

/Reuarks

, / ,K J 3 A c S n a j a ^  P J  c  U  /•■

' ■■■/^-Su jo . 5  €ici^ '/k o  y- trfc/v

U

•2. The rent liability v/ill coiv,u,ence fr^u the 3th da^ of Issue
of this letter or the date of occupation, vrtiichever is earlier.
This period of 8 days will count froir. the date th'3 quarters are 
ni.ide available for occupatioi.. ii: will be the responsibULity of the 

' i^lottec; to check up the availability of the quarters froij tt̂ e 
lOWCiistate) , iJLSO/Lacknow. ' ,

- - ■ ■ j 

3* - The ojcupation/v ;cacit^n slip  of tae-quarters ,of eupldye'e
concerned should be furnished-ii.a-ediately to the Adu.n.{section as 
well as to SO/ii>-IiI/li>-IV b, i'ijyiOw( jist-xte).

The eiLployee concerned should Sĉ nd his acceptancjs of thle- 
allctL.ent within th>=J period stipulated in para 2 above. Failure to 
do So will be taken as refusal of t;ie allot3i:ent for a period of ' - 
one year.

h. In case the employee concerned does not occupy the railway
quarters witciLn 7 days fr^u. the date of issue of this allotn:ent 
order he will be liable to pa  ̂ the rent froa the date as stipulated. ' 

.. in para 2 .iOove. V.

I
f

DA/Kil.

1. Officer/Staff Concerned, 2.00/ 5-III or IV
3. To wn in e er r 

M-. lOW/ilst ,te.

6 .
7 .
d.

9 .10 ,

for Director General
V.

Electrical Forei^^an 
finance &  Accounts Branch 
bO/ii>-I,E-IV, DD/ii-II 
tilec. Chargenjan (Metr'3 Sec.) 

ADV-C'^‘3-1. ■ ^

c-
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Hogiotration Noo IrLbm cX  A<3nlcotrativo ^^fo£  19C7.

*̂SjrocSoP OonoDoLe 
QMO i/actootj 
6  otboro

P.ff* 17o5o85

Vouctto

Appltoont

Eoo^oMontowi

o  ^
n"

Amiioation for booring ofi qy 
CODO by Jtho Ciroiait. Bonch

Luckpow

.1  ^:

a.

GpplicQtipn boco to offeQto 00 ursdopsd

2bQt tbo opplican^ bod filed a BogulGr Suit ogainot the order 
dotod 16(,4*84 of ^oopondont boforo the Addl« Munciff VII, 
lAJokcow on l7o9o65

Tbot tbo Suit of tbo applicant boo cow boon tranaXQWod to tbo 
Ceotrol Adninotmotive Tribunal, Allabobad, for further Conoidera- 
tioD and order0 of tbo Tribunal on the Suit,

Shat on Additionol Jbonob hao already boon eonotituted for bearing 
tbo oaooo of tbo area of t^llahabdd High Court, Luelmow Bcncb’ o 
Juriodictlon# at Luclmow it self followiag the Hon'ble Supronc 
Court • oEudg on ont o

. 4rv ’S’ addlo Bench hao alrced^ otarted fuaotiocing ?t ©ondhi
‘ Nfv t^batran, Luclcnow, in tsio nane of Circuit Boceh,

V O y
' ^  That the opplicant and the Respondent (S) both are fron laidcnow

and tbo/Cousa of octisne had aloe arioen at ^cknow ic tho 
Juriod^tion of the Allahabad High Court, liuoknovr Bench,

Tbay^ho applicant finda lot of prbbleno in attending tho Tribunal 
atyall9habad, whereao it would be very eaqy and convenient to ;

applicant and alco to the respondents to attend the aforeaid ‘
oaoe before the Circuit Bench when they oit et LucknoWi ;

^ ° t  attendios the above caoe at Lucknow would be econooical to
^ \*w)3 applieant and aloo to the ResDpndento, i

Wherefore tho applicant-ap pellant respectfully prayo |

\
that bio case aforeoaid nay pleaoe he tronoferred hafore the 
Circuit Bench at Lucknow for further hearing and decioion on tho 
applicant'o Clain,

^cknow  ^  ^ 
Dated; -2

hV'

o

^ J . K . Bk atnijf^vy y 

Lb ioY A , (»ianj:ik#vt^Q3r'

Ac ĉ:̂ xb 5-8U £ ^  Loĉ f><LYioco
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Bifor© tbie Hon'ble Central Adnijaiatrativo tribunal, 
Circuit Beneh, Luckaow.

Registratien lo. Tribimal Adninstrative 4 ^  of 1987. 

. i'.i’. 17.5.88

Ot'Ujcsr\ ^

I>iroetor Gecerai, 
ItDSO Luoknow 
& otkers

Vej^ouG

Applieatiori for hoariag of qy 
Case bj the Circuit Bejaeh 

Lucknow,

V..

^ho application begs to state as under;#

1, Ebat tbe aiipliaant bad filed a Regular Suit against the order 
dated 16.4,84 of ^ospondent before the Addl, Munsiff VII,
Iiucknew on 17.9,85

1, Tbat tbo Suit of the applicant bas now been transferred to tbe
Central Adainstiative Tribunal, Allahabad., for further Considers* 
tion and orders of tbe Tribvinal on the Suit,

(Chat an Additional Bench hac already been constituted for hearings 
the cases of the area of sAllahabdd High Court, liucknow BeJ»©h’ s 
jurisdiction, at Iiucknow itself following the Hon'ble Supreme 
C ourt' sHudgen ent,

2?hat this addl. Bench has already started funetieniag at Sandhi 
Bhawan, Lucknow^ in the nane of Circuit Bonch,

That the applicsint and the Respondent (S) both are fron iudcnow 
and the cause of actisns had also arisen at laicknow in the, 
jurisdiction of the Allahabad High Coiirt, laicknow Bench,

That the applicant finds lot of problens in attending the Tribuaa 
at Allahabadi, whereas it would be very easy and convenient to 
the applicant and also to the respondents to atteadj. the aforsaid 
case before the Circuit Bench when they ait at laicknowi

That attending the above esse at Iweknow would be econeEdcal to 
the applicant and also to the Respondents.

Wherefore the applies.nt-ap pellant respectfully prays 
that his case aforesaid nay please tie transferred teafore the 
Circuit Bench at Lucknow lor further hearing and decision on the 
applicant's Clain,

Dated: -2®^r4=^

r

Applicant 

L6 io7 A ,  p1a&vc= .
i_ UCi ^ ^ ^ O W
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77/89

Hon* Mr. Justice K , Nath, V.C^

Hon* Mr. K»J. Ranan^ AJ4#

Shri D .K , Raizada, learned co\ansel for the 

applicant aad Shri Prashant Mathur» learned 

counsel for the respondents are present.

Shri Mathur files counter affidavit on behalf 

of the respondents. Shri Raizada requests 

for and is alloi-^d thxree weeks time to file 

rejoinder.

On tt® request of learned counsel for both the 

j^arties, this case is listed for final hearing 

on 1-8»89.

A.M, V .C .

(sns)




